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, Cb) As per information available, been t(!fIueeted to tUe preventi.Ye 
there are tour D}edical colleges in the steps apiDIt J"e(.llrrence. There have 
State of Karnatakll which are char,- been no other cases reported of asea-
Ill, capitation fee. Apart tram the sination Of Sail\yay activists·' in 
above, it is reported that a few more Moradabad. 
institutions in Andhra Pradesh, 1Cir-
nataka and Punjab are also contem-
plating charging capitation fee •. 

(e) The Gov.eJ'nment of. India have 
already advised aU the State Govern-
ments which ':lave medical collqes 
charging capitation fees, to do away 
the system altogether. 

AssalSination of a Railway Trade 
UnlODlst 

·444. SHRI GEORGE FERNANDES: 
Will the Minister of RAILWAYS be 
pleased to sta.te: 

(a) whether Government have re-
ceived text of the resolution passed 
by Railwaymen 1Il Moradabad about 
the assassination of a railway trade 
unionist and phl'sical assaults on a 
Dumber of railway activists in Morada-
bad Division of the Northern Railw#lY; 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE 
'MINISTRY OF RAILWAYS (SHRI C 
K. JAFFAR SHARIEF): (a) Yes. 

(b) The resolution expresses grave 
concern over the alleged deep-rooted 
conspiracy to tenorise all those who 
are organised in various categorywise 
Associations and the Co-ordination 
Committees. It further demands an 
investigatioll by the CBI to find. 'Jut 
the extent of conspiracy to mar the 
healthy growth of trade unionism. The 
resolutiOn also enumerates the cases 
of assaults and assassination Of a Rail-
way employee. 

(c) This is a case of a Railway em-
»loyee being staboed to death in his 
house by another employee. The crime 
having all the indications of a private 
penonal quarrel, FIR was d e~ and 
a case uncer Section 302 IPC register-
ed against the culprit. The PoliCe have 
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